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SHRI GURUDAS DAS GUPTA: I
am not pressing it. That is all.
(Interruptions).

THE DEPUTY CHAIRMAN: There
is a difference. I will have to put it to
vote if you do not withdraw it.
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THE DEPUTY CHAIRMAN: Since
you have not withdraw your
amendments, I have to put all the
amendments to vote.

Amendment Nos. 2, 4 and 6 were
negatived.

THE DEPUTY CHAIRMAN: I shall
now put clause 3 10 vote. The question is:

That clause 3 stand part of the Bill.

The motion was adopted.

Clause 3 was added to the Bill.

Clause 4 was added to the Bill.

Clause 1, the EnactingJFormula and the
Title were added to the Bill.

SHRI P.A. SANGMA: Madam, I beg
to move:

“That the Bill be passed.”

The question was put and the motion
was adopted.

THE DEPUTY CHAIRMAN: Now,
you can clap, you can laugh and you can
do whatever you want to do. Thank you
very much.

SHRI S. JAIPAL REDDY: Madam,
what is vour decision?

THE DEPUTY CHAIRMAN: My
decision is, we will discuss the nexus
between criminals and politicians in the
context of the Vohra Committee Report.

SHRI SATISH AGARWAL: Madam,
Mr. Chidambaram was to make a
statement.
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THE-DEPUTY CHAJRMAN: He will
make the statement before the house is

adjourned.
SHRI SIKANDER BAKHT: Madam,

.is there any difficulty in adjourning the
House?

THE MINISTER OF STATE IN THE
MINISTRY OF PARLIAMENTARY
AFFARIS (SHRIMATI MARGARET
ALVA): Madam, we all agreed that the
House will sit up to 7 o’clock from today
onfwards. The Homi Minister is here.
Madam, next week there are many
holidays. If the House agrees, we can
discuss the Vohra Committee Report.

SHRI SIKINDER BAKHT: Madam,
today we are all mentaly sick.

SHRI GURUDAS DAS GUPTA:
Madam, we have no objection to taking
up the vohra Comittee Report. let us do
it.
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SHRI DINESHBHAI TRIVEDI: Can
we take it that whatever time is required
will be given to us?

THE DEPUTY CHAIRMAN: | can-
not say that because I cannot decide the
time that should be given. 1 cannot com-
mit anything on the floor of the Housec.
Your party Member, as I said, was in the
Business Advisory Committee. The time
allocated is two hours. For Short Dura-
tion Discussion, time allotted is two
hours. It has been listed, as Short Dura-
tion Discussion. But in this House 1 have
scen that if the matter is serious, we
allow it ... (Interruptions) .., Perhaps, he
did not understand, so I  bettey peat it
in English. 1 have to have discussion with
Jaipalji on some very important matter.

SHRI 8.S. SURJEWALA (Haryana):
Madam, 1 want to make a submission.
The Busingss Advisory Commiittee, in its
wisdom has only allotted two hours. But
in the Lok Sabha, as you know already,
two days had been given for the discus-
sion. The subject is very very important
«... (Interruptions)...

THE LEADER OF
OPPOSITION SHRI
SIKANDER BAKHT: Mr. Sur-

jewala has not heard what Mr. Sangh
Priva Gautam has said.

THE DEPUTY CHAIRMAN: Unfor-
tunately, 1 fee! that when the Members
sit in the House, their minds are not in
the House. They are physically prsent.
But mentally also they should be present.
Two Members, rather

Members, raised the same query. 1
replied in Urdu, Hindi and in English. I
was interrupted by the Leader of the
Opposition for repeating it. I said,
perhaps, somebody did not understand
Hindi, so let me repeat it in English. %@t
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3 7€ 21 Let us start the discussion and
then we will sece what we can do. '

SHRI S.S. SURIJEWALA: 1 just
wanted to emphasise.

THE DEPUTY CHAIRMAN: If 10
Members speak, it is not going to
emphasisse it more. One Member
represents the whole House. 1 am also
concerned and feel that we should discuss
this very important issue on
criminalisation of politics. Today I am
sitting in the Chair. Butdd am very much
a politician. If everybody is a criminal, as
everybody is alleged to be, then I am a
part of this House. Therefore, let us be
very careful about what we speak.
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SHRIMATI JAYANTHI
NATARAJAN (Tamil Nadu): Madam, I
an on a point of order. My point of order
is that the matter regarding Naina Sahni’s
murder is subjustice. It is now in the
courts. However, we will abide by your
ruling.... (Interruptions). ..

SHRMATI JAYANTHI NATARAJAN:
The rteport which Mr. Ahluwalia has
referred to is the Vohra Committee
report., The tandoorkand or Naina
Sahni’s murder did not figure anywhere
in that report. No names have been
mentioned in the report. Nothing like
that has happened. As a matter of fact, it

is sub judice. It cannot be mentioned or

discussed in the house because the matter
is in the court and it will prejudice the
trial. Madam, the second part is an
appeal. If we want to bring it down to
this level, then the whole level of debate
is going to deteriorate into flinging mud
at each other. When we wanted to raise a
matter of an M.P. belonging to a party,
who is a Member of this House, and who
has now been expclled by his own party,
you told us... (Interruptions)... you told
us.. (Interruptions)

SHRI SATYA PRAKASH MALVIYA
(Uttar Pradesh): And, there was the son
of the Chief Minister of
Punjab...(Interruptions) Why are you
mentioning it? (Interruptions)

[8 AUG.

1995] Discussion 322

SHRIMATI JAYANTHI1
NATARAJAN: Madam, why is he
interrupting me? Why can’t I mention,
Madam? His own party has expelled him
from the party. you can mention
Tandoor, I can’t mention it! A woman is
found dead in an M.P.’s house, who is a
Member of this house. She was found
murdered in his bed room. He is thrown
out of his own party. This is what
yesterday’s newspapers said. I can’t
mention it in the House. Why? Is it so
because he is in the opposition and he is
not a Congress Member? What is
Malaviyaji talking about? Madam, you
told us at that time that we should not
raise this matter, we should not politicise
it, we should keep quiet and allow justice
to be done. If they wnt the level of the
debate to deteriorate, all rightr, then we
can all come down to that level. But if
you want the debate to be at a high
level,. of discussing as to how to save this
country, then we can keep it at that level.
That is all 1 want to say.

THE DEPUTY CHAIRMAN: She has
said very correctly. (Interruptions)

SHRI VIREN J. SHAH
(Maharashtra): Madam, Mrs. natarajan

_has mentioned two points. One point is

about ccriminalisation of politics as
arising from the Vohra Committee
Report and, hence, this was mentioned
there. The second is about the matter
being sub judice. My submission on the
first part is that criminalisation of politics
has a very wide repercussion, and even
after the Vohra Committee went into
it—for two years the Government sat on
that report—all those issues which have a
consequence on  criminalisation  of
politics, could be raised, not necessarily
by attacking any party and by mudsinging
at each other. 1 completely agree with
her that we do not want to bring down
the level of the debate. So far as the
matter being sub judice is concerned, it is
very clear in Kaul and Shakdhar. Only
this morning 1 read a number of



323 Short duration

refecrences on this. There are atl several
places—pages 412, 946, 947 and 943,
whiere it is brought out that the Chair
could permit that matters of public
imiportance, which, in the opinion of the
Chair, are not likely to preudice the mind
of the court, could be mentioned. A fact
can be mentioned but it may not be such
which would” prejudice the court. I Mr.
Vijay Kumar Malhotra is merely stating
the facts, theu as per Kaul and Shakdhar,
it doesnot in any way offend the question
of it being sub judice. Tt is wery clear. 1
have mentioned the number of pages on
which yopu can have a look at it. On
pages 946, 947 and 948, it is very clear
that you «<ould raise such issues. The
freedom of spevch should not be curbed

because it s a matter of public inierest.
The Speakcers’s ruling is also there on
matters of  public  interest. So, my
. submission is that we should not go into
the technicalities of this matter. It i5 not
a4 matter of parties. T zvn sure Shrimati
Jayaathi Nazarajan is ns soiry and as
concerned about what happened to Naina
“aabni as any other person, as a2l of us
are. Lei us keep the debate at that level.
Thar s my submission, Madam.

THE DEPUTY CHAIRMAN: Okay.
We should start the discussioli now. i
don’t want zuy more interruption.

SHRI DINESHBHAI TRIVEDIE,
Madam, 1§ have a point of order.
{Interruptions).
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SHR1 DINESHBHAI TRIVEDi:
Madam, 1 have a point of order. I want
to submit that the Vohra Committee
Report is the conclusion of various other
mvestigations  which  have  already
mentioned that these were based on
certain reports.  Without our  having
access 1o those reports, 1 am not very
surc if we are competent to deal with this
report. So, what I would appcal is that
we want the supplementary documents
aiso along with this.
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THE MINISTER OF HOME
AFFAIRS (SHR1 S.8. CHAVAN):

Madam- 1 have one point to submit.
Hon. Member, Shri Viren . Shah, made
certain remarks about what makes 2
matter sub-judice wnd he has quoted from
kaul and Shaidher. 1 would request ham
te go through Kaul and Shakdher and s

page 830, Page 950 summsarises the poinis
on which vou should not CXPICSS  any
opinivn whoen the matters acr sub<udice.
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That is, in fact, absolutely clear. While
don’t want 10 take any side. 1 would

request him 10 go through pag 950 and
satisfy himself.

SHRI VIREN J. SHAH: [ am just now
reading Kaul and Shakdher. Piease look
at page 412 which is also a part of it and
then go through pages 946, 947, 948 and
even 949 which say that the Commitice
of Presiding Officers has considered the
scope of the rule of sub judice, and
recommended the following guidelines. I
am not going to quote it now, but if you
permit me, then I will go through that.
Which page did you mention?

SHRI S.B. CHAVAN: Page 950.

SHRI1 VIREN J. SHAH: Page 950 is
the culmination of page 946 onwards
which contains those cight guidelines that
were brought in.Before that, please ook
at page 947 wherein there.is Speaker’s
ruling. It is clear terms that the matter
could be discussed if it is of importance. 1
am not going into the details just now.
This is one point which the Chair can
always look at all these pages and decide.
But it is still a matter whcih can be
substantiated. Chavan Saheb has been a
lawyer and it makes it very clear that it is
not likely to prejudice the court. So, that
can be mentioned. Merely mentioning a
matter, it is very clearly stated, does not
result in prejudice. If the hon. Memebr,
Shri Vijay Kumar Malhoira, is going to
make some statement which could result
in prejudice in the court which is sitting
in judgment, certainly, that could even be
delcted from this. The Chair has that
discretion and right to ask that it should
not be so. Otherwise, Kaul and Shakdner
is very clear even- if you read not just
950, but from 946, 947 and 948 and
please also see the last three lines of page
412 which I would submit for your
consideration.

SHRI CHATURANAN MISHRA et

us proceed now.
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SHRI S. JAIPAL REDDY: Madam,
we msut concern oursclves with the
substantive mattess, not that we cannot
quote chapter and verse.

SHRIMATI _ JAYANTHI
NATARAJAN: Thai is substantive.

SHRI S§. JAIPAL REDDY (Andhra
Pradesh): Wat is substantive? No, no.
FOr vyou the procedure is substantive,
what is t¢ be done. Madam, the whole
country is excercised over this.Let us not
make light of the whole problem. 1 would
appeal to the Leader of the House not to
raise hyper-technical matters.

THE DEPUTY CHAIRMAN: He did
not raisc it. (Jnrerruptions) He did not
raisc it. (Interruptions)

SHRI S.B. CHAVAN: I am merely



327 Short duration

submitting for the consideration of the
Chair that if one is quoting Kaul and
Shakdher, he must quote properly. Page
950 summarises the entire thing. I also

have seen the proceedings of the Presiding

Officers’ Conference and there also the
same thing has been repeated and that is
why it has become very relevans. Now, as
far as just makign a mention is concerned,
certainly I do not have any objection. But,
if you are expressing any oginion, then it
becomes objectionable. (Interruptions) ~

SHRI VIREN J. SHAH: At page 412
it is said, “...mere statistices of factual
informaiton in any particular case
...(Interruptions)

SGRUNATU HATABTGU
NATARJAN: What is the fact;
(Interruptions)

THE DEPTY CHAIRMAN: Mr shah,
are  you discussing the = question?
(Interruptions)

What Smt. Jayanthi Natarajan says is
that she has only brought the matter
before the House which has been brought
before the House by many Members
from both the sides even if the matter
was sub-judice. We all know that when
wc talk baout a matter which is in the
court, we have to be very careful. The
basic reason is that justice should be done
properly and those who are criminals,
should not go scot-frce, because, if some
comment is made, have an effect on the
rcal justice beign done. That is the real
concern. That is why Smt.  Jayanthi
Natarajan, I am quite sure, does not want
anyone who has killed anybody, who has
committed a gruesome murder or any
crime, to go scot-free. She herself is a
lawyer. So, let us not bind ourselves in
all those technicalities. Let us bind
ourselves in our own responsibilities and
start the discussion at 11 which is
expected out of a Member of Parliament
beyond kaul and Shakdher. That is only a
" reference to what happened in the House
over the presiding officers’ rulings. But,
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there are certain responsible sention
Memebrs of this House also. I request
and submit to all the Memebrs who are
participating’ in the debate-Mr. Malhotra,
you are intiating also-to raise the level of
the debate so that we should get over.

SHRI SURINDER KUMAR
SINGLA: 1 would only repeat the
request of the Leader of the Opposition
that we can postpone the debate for
tomorrow. (Interruptions)

SHRI SATISH AGARWAL: It ws
requested in the beginning and it was not
accepted. But, now you are agaion asking
for it now.
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I perceive that some of the
members appeared to have some
hesitation in openly expressing their
views and also seemed unconvinced
that the Government actually
intended to pursue such matters.”
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SHRI H. HANUMANTHAPPA
(Karnataka): Sir, I am on a point
of order.

SHRI VIREN J. SHAH: He is
reading from the Report. What is
the problem if he is quoting from
the Report. What is the problem if
he is quoting from the Report?
They want to stop the discussion...
(Interruptions)...

SHRI H. HANUMANTHAPPA:
Without listening to me how can
you say that?.... [nterruptions)...
Why are you objecting? I have
requested the Vice-Chairman and
he has acceded to my request. Why
do you get up? ... (Interruptions).

THE VICE-CHAIRMAN (SHRI
SURESH PACHOURI) What is
your point of order?
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SHRI H. HANUMANTHAPPA:
Mr. Vice-Chairman, Sir...

SHRI VIREN J. SHAH: Is it
you point of order?
Interruptions)...

SHRI H. HANUMANTHAPPA:
If it has been a point of order, {
would have clung to the Chair. 1
know the procedure. I have been
here in this House for hte last
thirteen years. If you do not want to
yield (Interruptions)..

SHRI SURINDER KUMAR
SINGLA: I would only repeat the
request of the Leader of the Opposition
that we can postpone the debate for
tomorrow. (Interruptions)

SHR! SATISH AGARWAL: It was

requested in the beginning and it was not

accepted. But, now you are again asking
for it now.
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PR IMFIRIV A A I
el & A wrd @ o @ R T 8w
e g § fF ¥0 W ¥ wiy B aegs T
2 fp frm 3 aft fear @1 9 R, wd wR
N VRSl e, AT FE ISl g, Wy ¥ 9
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e wara € R fh Hd sgd qEn o1, w@
aga frlt o, © @ A w@ dhvm v o
4 TFH F dNT T B & W ot Wi
FgEm . @t @ # g de-dam w
AR Uw W O w@at ¥R W 1 oww
fegam & widn fafrer 1 we Adl wifeg o f&*
& 3l Wi a%h ¥R FLa, Ufigel N Q|
ok At H #E Q W v &% 21 fF ae
99 aga o g€ 21 90 Wl s Rifa &
3 S WA S Y A arw ) o
o ¥ §6F SR A ¢ w7 v § R a9
SuH E @ e @ e 8 S oIafy @
IFH N T & o wsd a8 o e & wai
FB W A9 FBd | @ O # = W=
el § IuR F o9F WA @ TR §
gF ¥ @ A e 3 wa 2—

“l perceive that some of the
members appeared to have some
hesitation in openly cxpressing
their views and also seemed
" unccnvinced that the
Government actually intended to
pursue such matters.”

This is what the Government has done.
This is whz.:t the Congress has done.
I 9% Fgl B Woadlesmde R MR off
frm & 3@ R ) ok A Fa R TR
o grg] 9d woh o Tk FW N TRA
FE & gefee Y BTEA W @ W @ €
R =t & @ ] & g § R R
ag tfesite ... (EaW) 3 fW @2 @ T

SHRI H. HANUMANTHAPPA
(Karnataka): Sir, 1T am on apoint of
orderr

SHRI VIREN J. SHAH: He is reading
from the Report. What is the problem if
he is quoting from the Report? They

want  to stop the  discussion....
(Interruptions)...
SHRI H. HANUMANTHAPA:

Without listening to me how can you say
that? ...(Interruptions).... Why are you
objecting? 1 have requested the Vice-
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Chairman had he has acceded to my
request. Why do you get wup?...
(Interruptions)....

THE  VICE-CHAIRMAN  (SHRI
SURESH PACHOURI): What is your
point of order?

SHRI H. HANUMANTHAPPA: Mr.
Vice-Chairman, Sir....

SHR! VIREN J. SHAH: Is it your
point of order? ..... {Interruptions).....

SHRI H. HANUMANTHAPPA: If it
has been a point of roder, 1 would have
clung to the Chair. I know the procedure.
I have been here in this House for the
last thirtecen years. If you do not want to

.yield....(interruptions).....

PROF. . VIJIAY KUMAR
MALHOTRA: Why should 1 yield?

SHRI H. HANUMANATHAFPPA: If
you cannot extend that much of courtesy
to your colleague—okay.

W fae FUR AoRET: UG qeed,
22 TéA T ROE v € 98 @ aik 2
Y 9% F§ TR Al g 22 WER & W@
F9 qE V8N TAHIE B A | IAH WE STATH
g W AV ) TE 98 R @@ TR R
fgmm @ Al oo, 9it feiiin weiaat o
R o g8 Fdard w6t 8, 3% fam |
IR SRWN 9% A% ¥ W A W @ ew
I A HA ¥ PR e w e R ad
o WEEE, SRR S g wm & 8, Y9 Q
® I} T—

“Hired assassins have become
a part of these organisaitons.
The nexus beitween criminal
gangs, police, burcaucracy and
politicians has come out clearly
in the various paris of the
country. The existing criminal
justice  sysiem  whecih  was
essentially designed to deal with
the individual crime is unable to



duration

deal with the activities of the
gangs.”
¥ 3ga W B W wed A FwEN 9w € fh

W FW 2 ueEieE ¥ dey
mqﬁsnmﬁlwmﬁmm m
e wi @ ¥ .. (FEER) w9
A2 1 Refrer s e S ey & T oo
o & oty dredesde & I Y, % Y e
aa =@ 21 W F@ 2 Fiuwh we e
T & Amen

Where are the names?
WAoo F 3@ 9% § 39 59 F@ FF
g R R MRTARTR ¥ aregEEE W 3 IY

21 @ Where are those politicians?

22 58 ¥ 3@ O FOR dE T8 Ten
A W WE MR FE WY, E MW
AP F T R @ T & I AW I
e WA ww o v off gaw wy Caud
M wu R R cwm o= oz, (emEgmW)

sh e e W qB WA TS F AR
2 oEF wa BE oEEE T ¥
(=aEr) Im R @ R RdE fee o R

ste fama gum wegEn: o A R
o A R X FR w3 R E wy e
s SRR R At dosoande 3 gB
3he fm B, arfl 9 S wedfieame
& = g @1 Why did the C.B.1. chief
say this thing and not substantiate it?

SHRI $.B. CHAVAN: 1 think you
would huve boen within your rights if you
had asked me the question whether any
nformation in the shape in which the
kon. Member is speaking was supplied to
Mr. Vohra. Then, certainly, I woul:f have
given  you the information. ‘n fact,
according to my knowledg . whatever
information is available in ihis Report,
that is the only thing which is available to
me.  Besides  that here is no  other
informaitosn which the Governnient has in
tis positton. { have found out from Mr.
Vohra himscdt whether any statistics or
any matcrial was provided o him. He
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said this was just an oral discussion,
internal discussion, that is  all.
(Interruptions)

THE VICE-CHAIRMAN (SHRI
SURESH PACHOURI): Yes, what is
your point? (Interruptions) :

#ft g A AT ¥ IW T
SR & MUY TN afueR w8 &e
™2

THE VICE-CHAIRMAN (SHRI
SURESH PACHOURI): Yes, Mr. Baby.
a4 SHRI M.A. BABY (Kerala): Sir, 1
want to make a submission. Sir, I have a
point of order. Sir, the Vohra Commitiece
Report very categorically states—it is in
the contents: 1 have read it and the
Home Minister also knows that—ithe
Home Minister said that the Vohra
Committece has come to this conclusion
on the basis of the informaiton available
oral information available. but it is
contradictory to what it is in the report.
In the report, it is written that when
some of the Membels expressed some
hesitation—on page 1, 2.2. states—

“Accordingly, I addressed
scparate personal letters to each
of the Members of the
Committec seeking their well
considered suggestions and
recommendaitons. Their
responses are briefly brought out
below.”

“This is briefly brought out below”
means what is contained here is in brief.
We want the full contents. This is
precisely what we arc asking for and the
respecicd Home Minister should not
mislead the House.

SHRI §.B. CHAVAN: I am sorry you
cannot make such a kind of insinuation as
if 1 am trying to suppress some kind of
information which is available with mec.
In fact, I am very much interested in
having a full discussion on this Report.
But if the hon Members were to expect
me to produce the thing which does not
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exist then I would have to request Mr.

Vohra to find out, first, whether
there are any annexures. He said that

there were no annexures. I asked, “Are
there any other papers on which you
have based your recommendations?” He
said, “This was just an oral discussion
amongst ourselves, and thereafter, we
were to consider, but you have now
placed it on the Table of the House and
these are very sensitive matters which 1
don’t think is going to serve any pur-
pose.” If the purpose is to be served all
these agencies should be allowed to speak
in a very honest manner. If it is going to
be laid on the table of the House instead
of helping this process, you are posing
difficulties for all the agencies who hon-
estly say what they have in their minds.
(Interruptions)

SHRI VIREN J. SHAH: Sir, I want to
request to the Home Minister to look at
para 15.2 and ...(Interruptions)...

THE VICE-CHAIRMAN (SHRI
SURESH PACHOURI): Mr. Shah, 1 am
not allowing you. It will not go on
record.

SHRI VIREN J. SHAH:*

SHRI VIJAY KUMAR MALHOTRA:
‘What is the point of order?

SHRIMATI JAYANTHI NATARA-
JAN: Sir, my point of order relates to
whatever point of order Mr. Baby raised
which he should listen to partiently and 1
am replying to that. Sir, (/nterruptions})

SHRI M.A. BABY: She is dissatisfied
with the reply given by the Home Minis-
ter. (Interruptions)

SHRIMATI JAYANTHI NATARA-
JA: Ycs, I will tell you why. The Home
Minister as a Leader of the House should
not be in a sorry position for having to
defend himself against unfair accusations.
That is why 1 got up. And that is why 1
am standing here to say that what Mr.
Baby said is wrong because the Opposi-
tion is in the habit of flinging accusations
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at everbody. Sir, he said that the Home
Minister should not mislcad the House
because he read out something. He said,
‘this is what is brought out brieflybelow.’

SHRI M.A. BABY: Not something. It

is from the Report. You please read the
Report.

SHRIMATI . JAYANTHI NATARA-
JAN: Yes, I stand corrected. You read
out from the Report where he said, ‘they
arc briefly brought out below.” And you
said, “Therefore, there should be other
documents, other responses.” I have also
read-the Report. I have also read the
samc paras. He said, ‘he is bringing them
out briefly betow.’ It means that it is not

written down anywhere else, it means

that there is not any other information.
What was cenveyed to him, he has said.

PROF. VIJAY KUMAR MALHOT-
RA: What is your ruling, Sir. Is it a point
of order?

SHRIMATI JAYANTHI NATARA-
JAN: It is totally wrong to say that he is
misleading the House.

W fasa FAOR weEET: W, T | A
ofrmar ¥1 9@ F A w0 A q@ At | FAH
adl &t R q W= ¥

SHR] INDER KUMAR GUJRAL:
Sir, I am on a point of order.

st S fus: Uy WRieE, 9 Wi
o few-a1R A TRE N Mk FHAhw)

SHRIMATI JAYANTHI NATARA-
JAN: You should not accuse the Leader
of the House of misleading the House, if
you want order.

SHRI INDER KUMAR GUJARAI
(Bihar): the hon. Home Minister has said
that he has been told and he must be
right- that there are no other document-
s.And 1 do not know why the hon.
Minister does not read poara 2.2, last two
sentences? What does it say? Mr. Vohra
says: “Accordingly, 1 addressed separate
personal letters to €ach of the Members
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of the Committee, seeking their well-
considered suggestions and recommen-
dations. Thier  responses are  briefly
brought out below.” Obviously, the letter
was not an oral letter It was a written
letter. Obviously, the responses would
also be written. Now, to saythat it is all
oral, I do not know if it convinces you,
Sir, but it does not carry any conviction
with me.

SHRI VIREN J. SHAH: T.would only
suggest onc thing to help the hon. Home
Minister. If he carefully looks at para
15.1, it is mentioned there that the Minis-
ter was asked to discuss with the officers.
So, he can tell us about the discussions.
At that time, the minutes would have
been there.

Iraweay (i o v w dhe R
T i 6 e S H s g
T s

SHRI DINESHBHAI TRIVEDI;
Please refer to para 2.1. We are not
talking of any verbal or ora! things. Para
2.1 talks about the report. I fully agree
with the hon. Home Minister when he
says that Mr. Vohra did not have. I am
not disputing that. But what does para
2.1 say? It is a very short para and I will
read it out. It says: “In the first meeting
of the Committce held on 15th July,
1993, 1 had explained to the Members
that the Government had established the
Commiittee aftcr seeing the report of our
Intelligence and Investigation agencies on
the activities/linkages of Dawood Ib-
rahim.” It means, there are reports.
Based on those reports, Mr. Vohra has
firally compiled this. All that we are
asking you, hon. Home Minister, is that

in order to make this debate more mean-
ingful, we would want those reports was
well.

SHRI 8.B. CHAVAN: Sir, it is not
the practice. Normally, even a discussion
on this Report is going to be highly
embarrassing for all the officers because
hereafter if I were to get the perceptions
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of different agencies, whoever, in fact,
engaged in this kind of a job, I am sorry
1o say that no officer wilt be able to give
his honest opinion if matters are going to
be discussed on the floor of the House
because these are confidential document-
S....(Interruption)... which, according to
their perception, they try to give us. If in
the Bombayblast case, if there is a link-
age between some officers and politicians
and the underground people, cartainly it
will go before the court, and the court
will take its own decision.

SHRI INDER KUMAR GUJRAL: 1
see the Minister’s difficulty. If that was
you difficulty, you would have been well
advised .to declare the Report a§ a confi-
dential document and not come to place
it before the House. Having done it...

SHRI S.B. CHAVAN: In fact, it was a
top secret document. We had to remove
the words “Top secret” because when
people’s names were unnecessarily men-
tioned outside, 1 was advised that since
there is no mention of any name inthe
Report, and since this is a general re-
port... if the Membrs are so keen, let
them have a copy of the report. This was
categoriseG as a top secret document.
The catégorisation of ‘top “secret’ had to
be removed.

SHR1 INDER KUMAR ‘GUJRAL: 1
am not questioning that. I am only saying
this. Having done it, either because of
the demand from the Members, or, on
your own, suo motu, whatever is the
reason — good or bad — you should
come out in full. You cannot have chasti-
ty by half. Having done it, you have to
1ake the House into confidence in regard
to the whole thing, in full. You cannot
have a half-way and say that you would
tell us this much and no more. It is not
possible.

SHRI S.B. CHAVAN: My appeal to
the hon. Members is this.. If you want
that all the documents which the different
agencies might be having with them
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should be made public. ¥ du nor think
you understand the implications of this
kind of a demand. I would beg of you.
Please discuss \all the other things, bui if
you force the jssue by asking tor the
reports submitted by the different secret
agencies, then, of course, [ wiil have to
say ‘Na’ I cannot, possibly, accept ii.

SHRI INDER KUMAR GUJRAL: I
am not asking for that. 1 am asking...
{Interruptions)

SHRI $.B. CHAVAN: The report is
availeble with the hon, Members. (Jurer-
ruptions) On the basis.of that, they can
discuss the issue. Please de not try to go
deep into the matter. Otherwise, 21l this
discussion would be fruitiess. All other
things you can discuss, but not the re-
ports of the secret agencies.

SHR!I INDER KUMAR GUIRAL:
The point, basically, 45 very different and
it is a very simple one. The report is
before ©S. You are asking us noi o g0
deep into 1. This is a very unfair
demand. What are we discussing here?
We arc not discussing about the style of
printing in the geport. We are not
discussing about the manner in which it is
printed. We are not discussing that. What
is the main peint? The main point is this.
One Mr. Vohra who, for some ieasons
best known to you, weas appointed to
look into certain things which were
causing you concern. Fine. Then, Mr.
Vohra comes back and says ‘The people
who were in my Committee did not
believe me that the Governmernt was
scrious’. Subscgquent events proved it
also. Later on, he says: “Since I wanted
them to believe me, I wrote to them'. He
then wrote to them: and they recponded.
Now, Mr. Minister, you are telling us
that there was nothing in writing. This is
not borne out by this fact, This is the
point I wanted (0 make.

Fugwrey (st TRW W) weder W,
e ¥ wea & w4 oadu wEW
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g A H|
Ne foog Y TR oSl 3E g T
gos dlg o fewr ot A W ORI
Iy TEEa, 6 s\ wd o, 9@
aug H A M, BY g @ =R R ge
3O 9E 3 9 W &8 31 am B, o3
H—

“The nexus beiween the criminal
pangs. police, burcaucracy and politicians
hos come out clearly in various parts of
the country.”

#15 fafrer wew 3 99 K 2 so fean fan

dm wfga Ta R & adf | o ad fafrex

gwd R A v wk ey e @ A nd ek
R R WEE 3 I OF W T R Tk
@ 4 3 fuk e @ @ ¢ o o R
A 22 wd gea & i ol sud W@ o fE
fafetars & am sciaeEh ey 39 Tin e
@A = T, G se @ oWy oy B @
R dfEfEfimE ¥ s afelfms B o
T gRe oo § s faen @ ot fRd
Frqr | @ fem? w9 o 3 9t A
a7 ey 22 WA u @ FhER Ad W
e o A st ARu oE @ A B o U’
i ow T dogw em w® AP

T oam W T YFE B oF o, TR o
g & 31 fed o otk e 22 wé
&F T oW o oa @ gme

Eqd AW, IWE AR, FW IEH F@
Hedoamdo 2, W P 34 TH—

“If MIRCHI is investigated, the
entire patronage enjoyed by him and his
linkages will come to light. Director CRI
has observed that there are many such
cascs, as that of MIRCHI werce the initial
failure has led to the emergence of Mafia
giants who have become too big to be
tackled.™
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o =elt | wet Fdd ¥ = wa @ } R e
et @ Ae fra sm A wg wfed @
gean B T Rl & sedite = ad R
T A SR e el B AW g o |R
S Fg I o e w8 9@ e omn?
PR 9F UH, A W@ @ & ¥ foad @
g9 Wik ¥, s T 2w, A mEer g0 W
q@ W gy Wedesrd> F I 2, I dae,
W AW F AT A YE FE IR
st ¥R PR e 9 dien

o fasr FOR Geasn: ¥E Wy, S,
g% Wi o fru-fee & Gene 4, 9m ¥ ag
§ ol R qeen w1 umom BR saw SRR
& e
().

oft TRoTe gErieraT: Uy Ny,
- (FEE) .

e fawm FEn weEm: @i s o,
3 dfgn, W a9, AfF Frafes foda
W ougd e fad X oagm o ¥
. (STRAM) ..

it IRgra srerE: (RET A St wER 9 @
€ TR W @ § S ANk Uy 2 39 wnEu
{(EEgR).,

s} TEouE- AETETEn: SeF Ww wE
;g7 .. (cHauH)..

N ToZE TETh: J9 o HeE FRu
. (zoaw3)..

st TR-ue swgETfea: L (SEgr)..

sfudfl QU W g el w el
R W R

AAA (huerruptions) We have the right
(_)f access i0 the documents.

*Expunged as ordered by ithe Chair.
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ol qregwe atgeefera: Ry . (=EAE)..
SR g WO S T R wE wA
2?

AAA (Inerruptions) We have the right

10 sec these documents. as you have the
right to seem thcm.

ot wegme agermfeian:  swEwaw wdicw, R4
mife ek ud & fE . (smEen)..

@mm;mﬁ:aﬁ'ﬁmﬁaﬁqﬁam
gaides o f& W? | (zmuw) @Rt wm o A

57t WA S (TAH) : GETH A Y
fafe A0 . (SEgR).. FIO@ W@ A T
# im W ow @R (TR

SR wmErE sware: 3N g WU A T
R S| L. (HEEH) ..
Fqawreay Weey, frah federdd @ 2 9=
® E .. (HEEA)..
s W §, o R . (EE)..

SHRIMATI JAYANTHI
NATARAJAN: Mr. Vijay Maliioura has
drafted this report himself. It is no! a
CB1 report.

Mr. Mathotra, you have drafted it
yoursclf. AAA{Interruptions)
hkil jpiccty as;T Oyfl 2x ow =maaE) ..

DR. BIPLAB DASGUPTA (West
Bengal): He is giving the names. Let us
hcar the names. The Member should be
allowed to go ahead and read out the
names.

Mr. Malhotra, read out all the names.
(interrupuons)

st THUHe AT STHHIIY e,
Rl Rpderd & R 39 SEd 3 9O 9wl §,
s Rt @ e o T ¥ L (FEEF).
3 R woht @ Tem R BF samEEl 3R
S w AW gEa g A R W@ [
aeAR & W AR @ E, e Al Y R Am AR,
e om o ogal e O, W W % ¥



343 Shiort duration

fdd € ug, gwel W@, W@ &0 W= e g,
W F @ Ee U A e s fethe 9d
F FA

st weftwr orwaner: wi¢ o frfvae ad ®2

3 TRewEe HEaEeEn: ' Ad Wq,
foret weard @ 3O 300 W R R T I
ae st A &, vt S wee § A S,
W W IgH FTFT FY, IS 9 TR F
ar @, ¥ ey ad 1 Saeh | wfem
o AT FF W, T Wt WM S 9 |
fr ama wl Sm R .. (smEa) ..

ot wefor amETa: O ¥, e Wee ¥
geR T o, oy e w3, a9 wed &
B W@ & s el L. (interruptions)

SHRI G. SWAMINATHAN: why are

you preventing him from reading out the
names?...(Interruptions)

DR. BIPLAB DASGUPTA:
Malhotraji we wnt to hear the
names....(Interruptions)

e faw FAR AR IyETEy 98T,
¥ o fafrex vea & 78 s e § & R
W= Ug FE.. (SMaANM) . P 9 98 91| wE R
¥\ IR FE—

“If MIRCHI is invéstigated, the entire
patronage enjoyed by him and his linkage
will come to light.,”

HOA a8 WU F AR I Fofehe
= T we e He vecw W ¥ R
M oed wE BR oNg dfeamde @ Wy
¥ ot w@d o ffecm # W, =
g ot w8, wg R oW
Lo SR

what did vou do for that?

22 WHX H@Y IW UAEA A AN
.. (STEE)..

SHRI JAGESH DESAI
(Maharashtra): All the nmames that he
has mentioned, should be expunged from
the record.
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SHRI SATISH
Why?...(Interruptions)

SHRI 8.S. AHLUWALIA: without the
permission of the Chairman, he is reading
out the namcs.

SHRI JAGESH DESAI: And without
giving notice. (Interruptions)

SHRI DINESHBHAI TRIVEDI: T. s
was the reason why I was so agitated in
the morning. It was quite clear that the
Government did not want 1o reveal the
names.

AGARWAL:

sft wdfiyr A SR Fa A9 ® s
TR TW Y TR § A 3 F2 8 R
ﬁmww%m! .. (T ...

e faam FAR wegem: M 3.5 F A,

“Referring to the useful leads
emerging from the investigations
into the activities of Dawood
Ibrahim, a Mafia leader, the
director CBI has stated that the
effective monitoring of the
telephone calls made from
India‘received from abroad
would yield useful
information....”

“...that the effective monitoring of the
tetlephone calls made from India and
reccived from abroad would vyield
information.” Why was this not done?
i i SAGR T Gl P e 1
RNE & e PRt 3 iR fedl =% et ¥
08 ¥ f e ow @ =l 2 & e &
g1 A 7ud # TeheR g ¥ aw WX e R
hog o @ o R we RO 8 e o R
a8 22 TR wER o7 T, T AT Fed F W
# R & Afge T w6 Al IR A
A- F, T @ F A T § IR TWE
aX H gwen =MEw)

@ o TER Wdede W &

At page 4, first paragraph the Director,
IB says:
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“warning signals of sinister  linkage
between the underworld politicians and
the burcaucracy have been evident with
disturbing regularity, as cxemplified by
the exposures of the networks of the
Bombay blast case.”

IgEvreny TEeY, ¥ Y@ @ 3 R S
i T 9 Qe frm o @, @ 3 ok
@ ¢ e Wl oS & fraee € W wfdar
wiwmd @ ramasd? é M
dTEi IO PRSI E, AR @ T
& swod = 2, A @ W 1 @ I fe¥w
¥ 93w ¥ Fr un e T e W R
fr ®n ¥@) wfedl ¥ ¥ 3 7 R W= s
AR D o ¢ 22 A T
R W? T TS W A w1 22 WA
™5 I [ AW B AsY ¥ fg N YgeEd
@ W W Why did you not take action
against them?

3% forens wiEd i 30 97 B3 U
N Tfte M A F A gEE TN T
X Bedoade, Besrhete AN ¥ W &

“Like the Director CBI, the DIB has
also stated that there has been a rapid
spread and growth of criminal gangs,
‘armed senas, drug Mafias, smuggling
gangs, -drug peddlers and economic
lobbies in the country, which have, over
the three years, developed an extensive

network of contacts with the bureaucrats/
Government functionaries at the local
levels, politicians, media persons and
strategically located individuals in the
non-State sector.”

a8 W N aP-a@ wfear g ¢, g deerd
§ wenl eomiw ¥ R e sAw W
& aeu whifa ¥ Sy, fF 39 UTR TR
3n 3 e W @ ¥ ok R & Wy
€ 3% wegs ¥ W& i IR wRawn,
e, godte & T forq §1 A = yEE waw
% & 5 8 U8 Wit v A B wE D1 IR
A DD Raars @ S WRg
o | AN R I G O A A AR T
T 5 A A W ¥ ... (ZTEEA)
o }, WY I IR 9% s o W
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dfeffrm B wF IR fHeas W R
WAy R em e, 2
A ¥ IR w N At & IR wid T
M W A AN w5 vl et
aq fRd dfeffr W wEad @t &1 wlem
o w1 B, srafoe W W, fedt W ot B WA
293 g6l N F a7 @

Why no action was taken against any
politician, any Minister, any ex-Minister,
any MLA any MP? .

wa g8 RIS and, I veh S vt
& ¥? ue A e, eRm b, gn
deed =® WY W MU

Why was no action aken?

At page 5, he says:

“Certain elements of the Mafia have
shifted to narcotics, drug and weapon
smuggling and established narcoterrorism
networks, specially in the States of J&K,
Punjab, Gujarat and Maharashtra. The
cost of ‘contesting elections has thrown
the politicians into the lap of these
clements.
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“Presently there is no system/mechanism
~which is specifically designated to collect
and collate intelligence pertaining to the
linkages developed by crime Syndicates/
Mafias with the governmental set up.
Nonetheless, the various inteliigence/
investigation/enforcement agencies
collect, in the normal course of their
functioning, information about the nexus

between the bureaucracy and politicians '

with the Mafia gangs, smugglers and the
underworld.”
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T ©T & aw ©F 76 wfad W fe we
UHE T, I O TEE I o A e
Hm TR 2?2 o s e TR = w® ¥ 22
o ¥ Al RO &% A 22 WEN 9@
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Y8 € There are so many suggestions
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You did not take action even on one.
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Why didn’s you take action for the last
twenty-two months?
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“Senior Police officers, even in
the border Siates, are not
trained or adquately informed of
the work done by the
Directorate of Enforcement,
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specially in regard to money
laundering operaitons.”

=’ e w37 ol e W ¥ B T
af TR W T

We are not at fault.
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“The utter inadequacy of the
criminal justice system; cases are
not heard timely; functioning of
the Government lawyers is
grossly inadequate; all this
results in a low percentage of
convictions and mild
punishments.”
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..... (Interruptions).....

SHRIMATI JAYANTHI
Shah, would you

please let him speak?

SHRI VIREN J. SHAH: But why do
you object ..... (Interruptions)....

“On the basis of the extensive
experience gained by our various
concerned intelligence, investigative
and enforcement agencies, it is
apparent that crime Syndicates and
Mafia organisations hae established
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themselves in various parts of ne
country.”
Sd I N qg SARGEA EEr O T
gz W A va B B Rea-Pea w3, a-wd
Pefiree W Afmw grd # 3 g E

“The various crime syndicaies/Mafia
organisations have developed significant
musclc and money power and established
linkages with governmental functionaries,
political leaders and others to be able to
operate with impunity {as recently
exemplified by the activitics of the
Memon Brothers and Dawood Ibrahim.”

W W A ez & “While the

CBI & IB and the various agencies under
the Department of Revenue, etc.” T8
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"Th.e nexus of the politicians with
organised criminals will not disappear
unless there is the political will to tackle
the gangsters.

Y F SR W R F w9 ¥ fad
T g

Another obstacle, incidentally, is that
TADA has recently been buried. It was
being used against organised crime
sysndicates in cities like Bombay. No
alternate law has been put in place to
suppress such crimenals who
systematically subvert the system by
lavish distribution of money a1 all peinis
of the judicial process. In the .S,
special laws to combat racketeering havc
enabled the police to imprison not only
gangsters actually involved in murders,
only gangsters actually involved in
murders, but also all other known
members of their gangs. the number of
murders in New York and other
American cities has dropped sharply

because of the liberal use of such
“draconic” laws.”
T= 1 3 fawgw few gafog 3@ Regs
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SHRI V. NARAYANAS,
(Pondicherry): 'Mr. Vice-Chairman,
thank you for giving me this opport
to speak on a very important sul
which has been drawing the attenti
the people of this country in respe
the nexus between the politicians an
criminals, in line with the \
Committee Report. The hon. .}
Minister placed the report on the '
of the House. This ‘issue has t
addressed by each and every po
party and political leaders in this cot
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he issue was also raised on the first day
hen we assembled for this Session and
lere was unanimity among the political
aders in this House that there should be
:If-introspection among the political
arties for the purpose of having self-
aposed discipline so that criminalisation
* politics would not be there in this
wntry. Still, I have my doubts because
! the nexus that has been created by the
iminals with the politicians. I do not
tow whether the political leaders in this
untry will come out of the clutches of
¢ criminals. Sir, there are various kinds

criminals which Mr. Vijay Kumar
alhotra has mentioned like land mafia,
ddlers, armed smugglers. There is a
xus between land mafia and politicians,
xre is a nexus between drug peddiers,
ned smugglers and politicians. Then
k¢ are criminals who are involved in
: election process by political leaders.
ere are white-collar criminals, blue-
lar criminals, street criminals. There
: various types of criminals.

sir, as far as white-collar criminals are
icerned, as everybody knows, they
1igle with politicians, bureaucrats and
> policemen and those people act as
kers, agents and thrive as big people
this country, and when we see their
vities, they are involved in anti-
ional activities.

ir, as far as blue-collar criminals are
cerned, they sabotage the industrials
duction by trying toscreate problems
mg the workers and see that the
stry is Jocked out and the workers
not allowed to work and then they
stiate with the industrialists and the
king class and make money out of it.

he street criminals, Sir, as we alil
v, arc paid money and are used for
purpose of committing crimes. Sir,
is a very sorry state of affairs. Sir, I
a member of the Narcotic and
hotropic Substances Control Board
B) and 1 receive reports I do not
' to fully disclose them here; they are
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from R&AW, CBI, IB-giving facts. Sir,
in the society the person whom we
consider a big personality, who is very
generous, who is an honest person, turns
out to be biggest criminal in the country.
Such persons  are involved in drug
peddling; they have been involved in
arms smuggling and they have been
involved in grabbing lands of the poor
people, and this has been going on, Now
the Vohra Committee Report is an eye-
opener.

SHRI M.A. Baby: Is some action
taken by your Government?

SHRI V. NARAYANASAMY : Let us
address ourselves all political parties.
You have not done it in West Bengal,
you have not done it here. We have to
do it now.

SHRI M.A. BABY: At least in
respect of West Bengal you can do that.

SHRI V. NARAYANASAMY : No
no. I am telling you, Mr. Baby, let us not
address ourselves as a political issue. We
are trying to remove criminals from the
political field. Let us act together in
doing that. In that, corruption plays a
major role and the persons whom we
consider honest ones, who have got
respect in out society, are the biggest
criminals. Let us ecxpose them. Let us
expose them in the society.

SHR!I M.A. BABY:
them.

SHRI V. NARAYANASAMY : Sir,
see the land mafias in Bombay. They are
not from onc poltical party alone but
they are from all political parties and
those people are mercilessly killing
innocent people for the purpose of
acquiring the land of innocent persons.
Sir, the action taken by the State
Government can help only to a certain
extent because of their nexus with the
bureaucrats, with the police personnel
and with the politicians. It is particularly
because of their nexus with the politicians
that they escape from the clutches of law

Please name
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and they amass wealth and thereafter
those people in the process of becoming
richer  involve themseives in drug
peddling. Sir, T have got a report which
says one kilogram of heroin was sold at
Rs. 1 crore in the international market.
The persons who are involved in that
smuggle the heroin and, in turn get
weapons from outside and those weapons
are stored in different places for the
purpose of creating communal tension in
this country by exploding bombs. What
happened in the Bombay blast case?
What happened in Ahmedabad? What is
happening even in Delhi? Those mafias
are operating as a gang. The nexus of the
politicians with the mafia gang has to be
broken.

The Vohra Committce Report, though
only the gist is given, has given a startling
revelation. Sir, I would like to read out a
small paragraph, which is an important
paragraph, paragraph 3.2. It says that an
organised crime or syndicate mafia
generally commences its  activities
indulging in petty crime at the local level,
mostly relating to illicit distillation,
gambling, organised satta and prostitution
in larger towns. It says that in port towns
they involve in smuggltng and sale of
imported goods and progressively
graduate to  narcotics and drug
trafficking. It also says that in bigger
cities the main source of income relates
to real estate, forcibly occupying lands
and buildings, procuring such properties
at cheaper rates by forcing the people to
vacate the buildings. Over the time, the
money power that it has acquired is used
for building up cohtacts with bureaucrats
and politicians and for expansion of
activities with impunity. The money
power is used to develop their network of
muscle power which is also used by
politicians during elections. This is the
sum and substance or the entire thrust of
the Vohra Committee Report. It gives
stage by stage how the criminal-politician
nexus is developed and how the
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politicians are using these criminals for
the purpose of winning elections. (Time
bell)... Sir, 1 am specifically on the
subjcct. Fifty per cent of the Members of
the Legislative Assembly are history-
sheeters, whether it is Bihar or whether it
is U.P. or whether it is any other State.

DR. BIPLAB DASGUPTA: If it is
known to our hon. friend that 50% are
criminals, he must be having the names.
Where is the Report? You must have it.

SHRI V. NARAYANASAMY: 1 am
talking about the history-sheeters, in the
sense thosc against whom cases have
been filed. I am not talking about those
who have been convicted.

" Sir, 1 will go on to a particular subject.

1 will have to pinpoint the political party
also. Hundred and forty odd Members in
U.P. have got criminal record. In
Madhya Pradesh on Member of
Parliament and his family members are
involved in five murder cases. While
accusing the Congress party of any
particular case, they should have also the
guts to bear it. B~fore the Babri Masjid
was demolished, what had happened?
The Chief Minister was there. Why did
they allow Babii Masjid demolition?
They did it for the purpose of using it as
a political platform by communalising
politics. That is also a crime. Important
leaders of a particular political party were
charged. They are appearing in the court
today.

SHRI SANGH PRIYA GAUTAM
Sir, I have a point of order.

SHRI M.A. BABY: The Centra
Government, having full authority to dea
with such a situation, sitting idle is also ;
crime.

SHRI SANGH PRIYA GAUTAM
Sir, 1 have a point of order.

THE  VICE-CHAIRMAN (SHR
SURESH PACHOURI): Mr. Gautan
what is your point of order?
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SHRI SANGH PRIYA GAUTAM:
What Mr. Narayanasamy has stated now
does not bear any reference to the Vohra
Committee Report on the nexus between
criminals and politicians.
(Interruptions)...It should be expunged.
(Interruptions)...

SHRIMATI JAYANTHI
NATARAJAN: That is the biggest
criminal act of the century.

SHRI SANGH PRIYA GAUTAM:
No; not at all. Madam, what is nexus?
You kindly allow me to
(Interruptions)...

SHRI R. MARGABANDU (Tamil
Nadu): The speakers are not coming
forward with any suggestions as to how
politics can be separated from criminals.
None of the speakers is giving any
suggestion. There is not point in
discussing the matter.

They are accusing each other without
putting forward any suggestion.

SHRI V. NARAYANASAMY: Kindly
wait. You will get the suggestions. Why
are you in a hurry?

THE  VICE-CHAIRMAN  (SHRI
SURESH PACHOURI): Mr.
Narayanasamy, please continue.

SHRI T.A. MOHAMMED SAQHY:

Instead of discussing Babri
Masjid...(Interruptions).
SHRI S. MUTHU MANI (Tamhil

Nadu).. What is this?

SHRI R. MARGABANDU: Sir, _yvhat
is  he saying? Why is © he
accusing...(Intefruptions}... what is this?

SHRI R. MARGABANDU: What is
he talking? (Interruptions).

SHRI S§. MUTHU MANI: The
Sarkaria Commission...(Interruptions).

SHRIMATI JAYANTHI
NATARAJAN: Sir, as far as Tamil Nadu
is concerned, that is the biggest issue.
(Interruptions) .
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SHRI §. MUTHU MANI: Sir,...

SHRIMATI JAYANTHI
NATARAJAN: Sir, my suggestion is,
dismiss the Tamil Nadu Government.
(Interruptions).

SHRI S. MUTHU MANL: Sir, it
should not be allowed.

THE  VICE-CHAIRMAN  (SHRI

!

SURESH PACHOURI) Mr.

Narayanasamy, please continue.
(Interruptions).

SHRI S. MUTHU MANI: You face
clections. (Interruptions). The people will

teach a lession to the Congress.
(Interruptions).
SHRIMATI JAYANTHI
NATARAJAN: Hold elections
...(Interruptions).

SHRI S. MUTHU MANI: They will
teach you a lesson

SHRI S. JAIPAL REDDY: Mr.
Narayanasamy, there should be no
reference to Tamil Nadu.

SHRI. V. NARAYANASAMY: I do
not go there at all.

Sir, Mr. S. Jaipal Reddy was pointing
an accusing finger towards me. I would
like him to read para 6.2 of the report. It
says:—

“In certain States, like Bihar,
Haryana and UP, these gangs enjoy
the patronage of local level
politicians, cutting across party lines
and the protection of Government
functionaries. Some political leaders
become the leaders of these gangs/
armed senas and, over the years, get
themselves elected to local bodies,
State ‘Assemblies and the national
Parliament.”

Sir, when a persons is elected as the
people’s epresentative by hook or by
crook, by ignoring the rules and
regulations and the electoral reforms and
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by rigging the elections, how can we
expect such a politician to serve the
people of this country? this is a very
political leader and very Member of
Parliament should think over. If the
elected person himselif is a criminal, how
can we expect a good character from
him? What can we expect from him? 1t is
a national issue. Sir, every political party
should take a vow in_this regard and
every political party should bring it in its
party constitution and they should made
it a policy. 1 would like to request the
Home Minister to call a meeting of all
the political leaders and have a discussion

with them. there should be some
parameters and norms which every
political party should follow while

selecting its candidates and also while
doing other things. There are electoral
reforms,  rules and regulations,
procedures. and other norms in this
regard. I would like to know from where
the political parties get funds. I am not
talking about a particular party. I am
talking in general. No political party can
run without collecting funds. But, it
should be done in a proper manner. They
should get funds, but it should be done in
a proper manner. Sir, various persons
who give funds to the political parties are
themselves criminals and all the political
parties have to oblige those criminals.
What we find in that process is, the
entire system is paralysed.Sir, the other
day I said that there should be a soul-
searching. They are accusing one party in
a particular Naina case and are accusing
another party in some other case. Sir, the
biggest number of crimes are being
committed in Maharashtra where the Shiv
Sena-BJP Government is ruling. Shiv
Sena, the political party, is internationally
known for its activities.

Money power is another aspect and 1
have already stated about it. Thugs and
mercenaries are being used for the
purpose of winning elections and also to
control the entire State and the
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constitutency. the political leaders keep
goondes with them and they are running
goondas politics. The political party
which is doing it is known to everybody
and I do not want to say anything more
about it. Therefore, 1 congratulate the
hon. Home Minister and the hon.
Minister of State for Home for having
appointed a nodal agency on the basis- of
the recommendations made in the Vohra
Report. You should fix a time-frame.
Whenever a complaint is received, fix the
time, investigate into the matter quietly
and secretly and take immediate action. -
Do not have any political considerations
or any other consideration. Take action
against any persons, irrespective of the
political party he belongs to. What are
some of the political leaders doing? They
are indulging in secessionist activities.
they are inciting communal feelings in the
minds of the peoplc. Bilt we are helpless.
the electoral laws are not very tight. We
are not in a position to take action
against them. The time has come to ban
all those political parties which try to woo
people on religious lines. Let us do it.
Let them prove :o the people that they
are a secular party as laid down in our
Constitution. .....(Interruptions).....

PROF. VIJAY KUMAR
MALHOTRA: is this what the Vohra
Report says?

SHRIMATI] JAYANTHI
NATARAIJAN: This is another report.
Maybe, they are not aware of it. The
report on the comraunal situation is also
being discussed ..... (Interruptions).....
The Report on the communilisation of
politics is also being discussed
..... (Imerruption.s:). vees

SHRI V. NARAYANASAMY: There
is one political party which is threatening
the Government saying that if they are
not given the power they will secede from
India.
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PROF. VIJAY KUMAR SHRI CHIMANBHALI MEHTA

MALHOTRA: This is the best defence (Gujarat): Sir, in Gujarat, all the

..... (Interruptions)..... Ministers have declared their assets and

SHRI V. NARAYANASAMY: I am
speaking as a Member  of Parliament.
Where is the question of defence? I want
one thing to be done. TheMembers of
Parliament, whether in this House or in
the other House—1 have no authority to
speak about the. other board. the
Members belonging to various political
parties in this House should form an
cthics committee  and whenever
complaints are received about Memebrs
of Parliament, they will be proving to the
world, to the Indian society

..... (Interruptions)..... that they are clean.

SHRI GURUDAS DAS GUPTA
(West Bengal): Sir, what about the
disclosure of asset® by the Ministers?
They should disclose their assets at the
beginning of the the ministership and at
the end of the ministership
..... (Interruptions)..... 1 am speaking not
only about the Central Ministers, but also
of Ministers at different places including
former Ministers .....(Interruptions).....

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS
{SHRI RAJESH PILOT): Every
responsible citizen has to file income-tax
returns. The Ministers are supposed to
declare their assets to the Government
and also to the Head of the organisation.
This system has always beer prevailing in
this country. We are all 1ollowing it. I do
not know whether it is followed by your
Government. But our Government is
following it.....(Interruptions)...

DR. BIPLAB DAS GUPTA: You
have to make it transparent.

SHRI GURUDAS DAS GUPTA: Let
the Hon. Home Minister agree to my
suggestion. Let there be disclosure of
assets and somebody should look into it
...(Interruptions)...

Let there _be
...(Interruptions)...

transparcncy

- SURESH PACHOURI): Mr.

liabilities. Of course, some criticism is
there...(Interruptions)...

Of course, some criticism is there. But
they should declare it to the public, not
to the head of the Government.

SHRI RAJESH PILOT: Yes, this is
a suggestion. . :

SHRI GURUDAS DAS GUPTA:
Such declarations should be accessible to
every citizen of this country.

SHRI INDER KUMAR GUJRAL: It
will be unfair to confine this only to
Ministers. 1 want to go further. I am
personally aware, that every Minister has
been filling his return to the Prime
Minister. But such returns are left there.
I think it is a good idea if such returns
are disclosed to the public. Secondly, that
should apply to all of us—Members “of
Parliament, Members of State
Legislatures.

SHRI GURUDAS DAS GUPTA: Not
only Members of Parliament and
Ministers of the State Governments but
Secretaries and Additional Secretaries of
the Departments should also file such
returns. :

SHRI ° CHIMANBHAI MEHTA:
There is such a law in the United States
of America...(Interruptions)...

SHRI GURUDAS DAS GUPTA: Sir,
we cannot fight the mafia in the air.

THE VICE-CHAIRMAN (SHRI
Gupta,
when you get a chance, you can make
your point.

SHRI GURUDAS DAS GUPTA: Mr.
V. Narayanasamy is an important
Member of this House. He is an
important Member of the Congress party.
Let him kindly respond to it.
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SHRI G. SWAMINATHAN (Tamil
Nadu): Sir, in Tamil Nadu, for the last
several years, since thé seventies, the
Members of the State Legislature are
being asked to place their statement of
assets on the Table of the House. Such
information is being published by the
Secretariat. These copies are also
circulated to the Press. Sometimes they
also publish these sdetails. Some of the
Members said that if the details of their
liabilities were published, their creaditors
would come and ask them to pay the
money and them they would be in a
difficulty. Because of that, it was decided
not to publish the liabilities and the
publication was only limited to their
assets. There were some people who
were very rich. They said they would not
place the details of their assets on the
Table of the House because they did not
want to let their assets known to others.

SHRI JAGESH DESAI
(Maharashtra): In our State, even former
Minister also disclose...(Interruptions)...

SHRI GURUDAS DAS DUPTA:
That . has been discontinued. The
declaration of assets by former Chief
Ministers has been discontinued in
Maharasthra.

SHRI G. SWAMINATHAN: Mr.
Vice-Chairman, there was a very rich
Member of the Assembly. He declared
that he had a very old house worth Rs.
5,500/~ and jewellery and other things
worth Rs. 4,500 /. The total worth of his
assets, as per his declaration, was Rs.
10,000 4. But it was well known that he
was a very rich person. But no action
could be taken against him. No action
could be taken against him. If there is a
liability, what kind of action could be
taken? I don’t see any use in merely
placing the details of assets and liabilities
on the Table of the House. There is no
meaning in this. Those details have to be
examined.
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SHRI V. NARAYANASAMY: Mr.
Vice-Chairman, Sir, 1 was referring to an
Ethics Committee to bet formed for the

Members of Parliament
...(Interruptions). ..

THE VICE-CHAIRMAN (SHRI
SURESH PACHOURI): Mr.

Swaminathan, please don’t interrupt him.

SHRI V. NARAYANASAMY: Sir,
such Ethics Committees should also be
formed in the State Legislatures.
Complaints received by the Committee
should be examined and the people
involved in those activities should be
taken to task. The economic offenders
are  contributing a lot towards
criminalisation of politics. The
Government is taking action against
them. I am not saylhg that the
Government is not taking action against
such people. But what I find is that a
large number of people who are involved
in economic offences...(Interruptions)...

SHRI S. JAIPAL REDDY: Give some
examples of the action taken by your
Government.

SHRI V. NARAYANASAMY:
Everyday Dr. Manmohan Singh is telling
you the action taken by him.

SHRI S. JAIPAL REDDY: Very
good, Narayanasamy.

SHRI V. NARAYANASAMY: Mr.
Vice-Chairman, the problem is that the

- hon. Members, instead of asking the

Minister for clarification, are asking me
to clarify their point.

SHRI SATYA PARKASH
MALAVIYA: It is besause you are a
Minister in waiting.

SHRI V. NARAYANASAMY: Sir, a
large number of  people who are
economic” offenders are encouraging the
mafia gangs. They arc financing such
mafia gangs. They are using their services
to save their skin, for the purpose of
amassing wealth. Such people should be
dragged out and should be punished.
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Sir, various agericies have been
mentioned in the Vohar aCommittee
report. On the basis of this report, I find
that there is no coordination between
these agencies. This is a very important
point. Whether it is the C.B.I., the 1.B.,
the R.A.W. or the wvarious revenue
intelligence agencies which are involved
in inquiring about people who are
involved in various economic offences
and criminal offences, these agencies are
not sharing their information. This has
been clearly brought out in this report. It
says that whenever informationis
required, these agencies do not come out
openly. Why are they afraid of?
Therefore, the hon. Home Minister
should share more information, that is
being given by these agencies, with this
House so that it can help cleanse the
politics.

One area on which 1 have my own
strong jviews is this. The politicians are
beinbg blamed day in,and day out that
they are corrupt. Why aren’t the
bureaucrats? They say that the politicians
are corrupt. Why aren’t the bureaucrats?
Corruption starts from the bureaucrats
and it percolates down to the....

AN HON. MEMBER.: Politicians!

SHRI V. NARAYANASAMY: No.-

no. You can have your own views. But
that is not my view. Sir, when the
Ministers, the Members of Parliament jor
the Members of the State Legislatures go
and approach the bureaucrats and ask
them to violate the rules, why do the
bureaucrats do it? They are the biggest
criminals. Sir, I feel that the entire
system of governance, which we have
been following right from the RBritish
period, has to be reviewed. Let us review
it. (Interruptions) 1 told you that it is not
the politicians alone, Mr. Swaminathan.
Kindly don’t mention this party or tht

party. I have not attacked your party so

far. If I start doing it, then you will not
sit in this House. Kindly keep quict.
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Therefore, Sir, . whether it is the
politicians, the bureaucracy, the Police,
the criminals and the mafia groups who
ae working in a sort of a syndicate in
perpetrating crime in this country and
who are involved in communalisation of
politics, or it is the big industrial houses
which are purchasing the politicians,
these things have to be eliminated. The
hon. Home Minister and the hon.
Minister of State for Home are here.
They are capable of doing it. I have the
courage to say this in this House. They
have to act on the basis of the Vohra
Committee report. For this, the nodal
agency which they are setting up, should
be given more teeth. They should take

action. Sir, day in and day out, we ar=
facing this situation. This has been our
practical experience. A politician works
very hard in his constituency. He meets
people. He Thelps people and he
contributes towards the development of
his areca. But a criminal, who has got
money power and muscle power, comes
there and hiacks the entire constituency
by winning the elections by his money
power and his muscle power and also by
using all sorts of methods including both-
capturing. therefore, I said it is not a
party issue. It is mot an issue of an
individuai Member of Parliament. It is a
national issue. We have to address
ourselves and the political parties should
have the ethics and the morais and they
should also have the courage to remove
the criminals from politics. 1 support the
hon. Home Minister in taking action
against the criminals for cleansing the
politics in our country.

SHRI DINESHBHAITRIVEDI : Sir,
Mr. V Narayanasamy has made a very,
very accusing statement. Obviously, he
was quoting from the Vohra Committee
report which says that there are even
Members of Parliament. Since 1 am not
in a State Asembly, 1 don’t want to get
into that. So, 1 would like to know on
what basis it has been said. This is where,
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hon. Home Minister, we want your
reaction. If the Vohra Committee report
has mentioned “Members fo Parliament”’,
the accusation could be on cach one of
them, unless and until you say as.to who
this Member of Parliament is, in which
House he is. And, if you don’t say that, 1
am afraid, hon. Home Minster, that each
one of you—I am sorry, you are also a
Member of Parliament; I am also a
Member of Parliament—could be
accused. It is very important for us if the
Vohara Committee has mentioned
“Membes of Parliament”. I am sure they
must have gone into it jwith some specific
details and I don’t think it is unfair for
the people to know which M.P. it is. 1
would request yupu to kindly react to
that.

I would request him to kindly react on
that.

SHRI RAJESH PILOT: The report

has said, “those who arc clected to .

Assemblies and Parliament”. He has not
named any M.P. ...(Interruptions)..

SHRI DINESHBHAI TRIVEDI: This
is what the Vohra committee has said,
that they get themselves elected to the
National jParliament as well. On what
basis? Mr. Minster, on what basis are you
sayig this? ...(Interruptions)...

SHRI S.B. CHAVAN: You will get it
in the course of the reply.

SHRI CHATURANAN MISHRA:
There are two aspects of it. one is what
Mr. Trivedi has said and another is that if
nobody says that Members of Parliament
are like that, then that means criminals
will be covered up...(Interruptions)... Is it
your intention to cover up all the
criminals?...(Interruptions)...

SHRI SATISH AGARWAL: Our
intention is to identify . the
criminals...(Interruptions). ..

SHRI DENESHBHAI
Why consent?...(Interruptions)...
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SHRI CHATURANAN MISHRA:
....because you are ruling the country.
No bureaucrat has the courage to say that
you are corrupt. Unless the political
parties agree on this, nobody will come.
You are ruling the
country...(Interruptions). ..

DR. BIPLAB DASGUPTA: Who is
going to oppose this in Parliament?

SHRI CHATURANAN MISHRA:
Consensus comes only when all political
parties agree on this....(Interruptions)...

SHRI DINESHBHAI TRIVEDI:
Unless you name the M.P. You must
namc the M.P....(Interruptions)...

SHRI CHATURANAN MISHRA:

Otherwise, it will give cover to
criminals....(Interruptions)...
HRI  DINESHBHAI  TRIVEDI:

Mishraji, are you objecting 1o the naming
of the M.P. Then why?

SHRI CHATURANAN MISHRA: 1
am saying that burecaucrats cannot react
to certain
observations....(Interruptions)....
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DR. BIPLAB DASGUPTA: 1 would
just make one point. Mr. Trivedi has
raised a very important point. It is a
matter of collective shame for us when
the Report says that some Members of
Parliament are corrupt. Unless those
M.P.s. are identified, in the eyes of the
people, all of us will be suspect. We want
the name ot be cleared. On behalf of my
party, I am saying that 1 have absolutely
no objection in naming the M.P.

THE VICE-CHAIRMAN (Shri Suresh
Pachouri): The Minister will cover all
these points in his
reply...(Interruptions)... _

SHRI DINESHBHAI TRIVEDI: |, as
a Member of Parliament, demand
that...(Interruptions)...
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SHRI S.B. CHAVAN: I will beg of all
the hon. Members, kindly try to
understand the purpose for which this
Report has been submitted.
Unfortunately, on the eve of elections
when we are discussing this Report,
everybody is trying to say something or
the other against other jparties. If eveyr
M.P. is so clean, non-corrut, on wht
ground can you say that an MLA is
corrupt or non-corrut? Even a Zila
Parishad man is corrupt or non-corrupt.
If you expect the names form all these
agencies, then these agencies will never
divulge anything. They want that kind of
situation. 1 will beg of all the Members to
kindly treat this as a non-party issue.
T!mre is no denying the fact that this
ailment has gone deep into our polity and
the whole nation is suffering because of
that. So, we have to rise above the party
and consider on which line we should act.
If you try to protect that everybody is
clean, then of course, there is nothing
wrong....(Interruptions). ..

SHR1 DINESHBHAI TRIVEDI: If
my name is there, you have full
permission to name me.Similarly, all the
M.P.s should give a clean chit that they
have no objection for naming them. What
is the problem? Why are we hiding? Why
are we shielding a2nyone?
...(Interruptions)... .

S.B. CHAVAN: There is no question
of shielding anyone.

DR. BIPLAB DASGUPTA: Why

should they be shielded? No one is going
to identify him....(Interruptions)...

SHRI S.B. CHAVAN: If you start like
this, then we cannot have any discussion.
Kindly bear in mind that there is
something wrofig with some peope. Who
are they? You expect the officers to
nams them!...(Interruptions)...

DR. BIPLAB DASGUPTA: We want

to know it from the Government and not
from the officers....(Interruptions)...
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SHRI S.B. CHAVAN: You must also
be knowing who those MLAs and public
representatives are. We are not afraid of
naming anybody. We would like to sec
that public life is clean and everybody is
able to function in a proper manner.
...{Interruptions)...

THE VICE-CHAIRMAN (SHRI
SURESH PACHOURI): At this rate, we
will not be able to finish the discussion.
...(Interruptions)...

DR. BIPLAB DASGUPTA: Sir, it is*

THE VICE-CHAIRMAN (SHRI

SURESH PACHOURI): Nothing will go
on record. I am not allowing anybody.

Nothing will go on record.
...{Interruptions)...
SHRI INDER KUMAR GUIRAL: *
THE VICE-CHAIRMAN (SHRI

SURESH PACHOURI): 1 ahve called
Mr. Baby.

SHRI M.A. BABY “(Kecrala): thank
you very much, Sir. When I start, Sir, I
am sorry, 1 have to question the sincerity
of the intiator of this Short Duration
Discussion and his party whether they are
actually interested to see that the
Congress(I) is freed from the clutches of
criminals and corrupt elements. 1 am
saying this because, unless the
Congress(I) continues to be controlled
and led by criminal gangs and corrupt
people, as it is today, a political party
like the BJP with vicious communal
catent can nmot come to power ina State
like Maharashtra. Therefore, to my mind,
the BJP would be wanting that the
Congress should continue in the same
fashion having corrupt people and
criminal elements. 1 am very sorry to
state....(Interruptions)...
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*Not recorded.
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SHRI M.A. BABY: For the

information of Mr. Ahluwalia I want to
submit that the Congress (I) is named in
the report. (Interruptions) Will you
listen? (Interruptions) May 1 submit?
(Interruptions) 1 want to submit that
Congress (I) is named squarely in this
Vohra Committee report on page 4. The
only point is, you have to read with
intelligence. I shall quote. Page 4, 6 sub-
section 1. “In certain States like Bihar,
Haryana and U.P., these gangs enjoy
patronage of local level politicians,
cutting across party lines....” So; is the
Congress(I) excluded? Congress (I) is
named here and very much
(Interruptions) Now, Sir. 1 have
something to speak about the subject.
But, before 1 proceed, 1 want to start
with a quiz because everybody should be
more interested in that. I want to make it
abundantly clear-that the question is not
for how many days we should discuss this
issue as emotionailly, with.solid grounds,
demanded by my hon. colleague, Shri
Trivedi—though about the way in which
he forced the demand, I have my own
reservations and disagreements. I want to
submit, Sir, unless we come squarely to
the concrete question as to how we can
deal with this difficulty, there is no
benefit if we discuss it for two days or
four days. Here comes the question as to
how you are going to deal with this
problem of politicians givng patronage to
criminal gangs, narcotics smugglers, gun-
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runners and so on. Of course, I want to

-deal with this issue of criminalisation of

politics in a different dimension. I may

even agree to some of the formulations

made by Shri Narayanasamyji—whether

communalisation of politics is also a form

of criminalisation of politics, I want to

deal with this issue and 1 shall do so, if

time permits. Sir, if we want to squarely

deal with this question—I want to

concretely deal with this issue—each of

the political parties should muster

courage and demand that it wants the

names. In my State, Kerala, there is a

practice that wives do not name their

husbands.. They would say ‘father of

Ashok’, ‘father of Laila’, or something

like that—referring to their children.

Similarly, this Vohra Commitiee Report

has been accused of escaping from the

¢rucial question of naming the political

parties- and the political leaders. But, I

am here with my own reservations and

disagreements on some of the ways in

which this report has dealt with this issue.

On this particular issue of not naming the

politicians, I

do not blame Mr. Vohra. This is a
Report by the bureaucracy. I do not
expect a committee of bureaucrats to
come with the names of the politicians
who have nexus with criminals and the
various other gangs. But, he should give
an appendix -- and he might have given --
explaining on the basis of what he has
come to this conclusion, because in this
Report he has concretely come to the
conclusion that there is a nexus between
the politicians and criminals. He is bound
to reply either to the Home Minister or
the minister of State for Internal Security
or to the Prime Minister. On the basis of
what proof, he has come to this
conclusion that there is a nexus between
the politicians and griminals? Is it not

logical that we should give the benefit of
doubt to the Committee also? Can any
bureaucrat muster courage without any
solid proof to accuse politicians that they
are having nexus with criminals? I do not
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think so, In this Report, if you carefully
read it, he has brought out a big problem
being faced by the bureaucracy --
Malhotraji alsv teferred tc that -- that
many senior officers and the heads of the
investigating agencies area hesitant to
come out with facts because of their fear
that they would ultimately be crucified.

That is the sad plight to
which they have brought our country.
Here 1 would like to deal with the issue
raised by Shri Narayanasamyji. He has
said that bureaucrats ar to be blamed for
all these maladies. I am sorry, I beg to
differ. Who are calling shots in our
country? Politicians. Who is the chief
executive? The Prime Minister --
politically elected. We cannot blamc
others. We can say with full confidence
that we are stating the facts when we say
that there is corruption in bureaucracy.
This - Report, the Vohra Committe
Report, states with remarkable courage
that even the judiciary could not escape
the embrace of the mafia. Even the
members of the judicial system have not
escaped from the embrace of thre mafia.
With al the limitations of this Report, 1
want to appreciate that so much of
explosive material is now IN the hands of
the public, the Members of Parliament.
And in her death, Naina Sahniji has
served the country. But for the
gruesome, ghastly murder of Naina Sahni
perhaps this Vohra Committee Report
might not have come out and seen the
light of day. ...(Interruptions)... Now, if
you say so, I want jto say about various
other important documents.
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THE VICE-CHAIRMAN (SHRI
SURESH PACHOURI): I was saying the
same thing. This Short Duration
Discussion was to start at 4 p.m., but it
started at 530 p.m. I would take the
<cns¢ of the House as to whether we
should continué or not.
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THE VICE-CHAIRMAN (SHRI
SURESH PACHOURI): Before the
House is adjourned for the day, there is
another Supplementary List of Business.
Mr. Chidambaram has to make a
statement

SHRI S.B. CHAVAN: 1 have only
again half a dozen names will be added
and there will be no end to the debate.
Keeping this in mind, I have no objection
10 it.

STATEMENT BY MINISTER

On the Recently Concluded Services
Negotiations under the World Trade
Organisation

THE MINISTER OF STATE
(INDEPENDENT CHARGE) OF THE
MINISTRY OF COMMERCE (SHRI P.
CHIDAMBARAM) : I beg to lay on the
Table of the Rajya Sabha a statement on
the recently concluded
servicesnegotiations the World
Trade Organisation.

under

THE VICE-CHAIRMAN (SHRI1
SURESH PACHOURIY: 1 adjourn the
House till 11.00 A.M. tomorrow.,

The House then adjourned
at two minutes past seven of
the clock till eleven of the
clock on Wednesday, the 9th
August, 1995,



